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From

i

The District Magistrate,
Una, District Una (H.P.).

To

The Consultant (Judicial),
Hon’ble National Green Tribunal,
Faridkot House, Copernicus Marg,
Near India Gate, New Delhi,
Delhi-110001.

Email — judicial-ngt@gov.in

No. Y42~ /DRO/NTLR
Dated 0% .03.2024

Sub: - Compliance report in compliance of order dated
04.01.2024 passed by the Hon’ble National Green
Tribunal, New Delhi in M.A. No. 114/2023 in
Original Application No. 882 of 2022 titled as

Sanjeev Kumar versus Deputy Commissioner,

Rupnagar & ors.
luQ\MCBBO Sir,
Disgtrict Magisteabg, -
Una, ﬁiﬁ@@%ﬁ@%@;ﬁ}t It is respectfully submitted that the aforesaid M.A. No.

114 of 2023 in Original Application No. 882 of 2022 titled as Sanjeev
Kumar versus Deputy Commissioner, Rupnagar & ors. was listed
before the Hon’ble National Green Tribunal on 04.01.2024 and the
Hon’ble National Green Tribunal had observed that as per the reports
submitted by the Deputy Commissioner Una and the Deputy
Commissioner Roopnagar, there is disagreement regarding the land in
question including its entries in the revenue record and also

demarcation with proper boundaries. In the reports there is no mention
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as to what are the khasra numbers comprised in the land in question.
Entries in revenue record are stated to have been updated but copies of
the revenue record have not been filed. The land in question is stated
to have been demarcated but copy of the demarcation report hés not

been filed. On some part of the land encroachments are stated to have

‘been made but measurements of the area encroached upon and names

of the encroachers have not been mentioned. No proceedings have
been taken for removal of encroachments. The aspect of illegal
construction of road in the land in question has not been looked into.
The Hon’ble National Green Tribunal vide order dated 04.01.2024 has
directed the Deputy Commissioner Una and the Deputy Commissioner
Roopnagar to submit their detailed reports along-with copies of
relevant records with respect to all the aspects mentioned above. The
Hon’ble National Green Tribunal has also directed- the Deputy
Commissioner Una and the DFO Una to file report regarding the
market value of trees illegally cut, the quantity of wood of illegally
trees recovered by the Himachal Pradesh Forest Department, auction

if any conducted for sale thereof and realization and utilization of sale

;;eprdceeds of the same. The Hon’ble National Green Tribunal vide

f%)iresaid, order dated 05.01.2024 has further directed to file reports on
or before 10.03.2024 by email at judicial-ngt@gov.in preferably in the
form of searchable PDF/OCR Support PDF and not in the form of
Image PDF. The Hon’ble National Green Tribunal vide aforesaid
order dated 04.01.2024 has also directed the Deputy Commissioner

Una and the Deputy Commissioner Roopnagar to remain present
before the Hon’ble Tribunal on 12.03.2024 (physically or through

VC) for producing the relevant record and assisting the Hon’ble
Tribunal in just and proper adjudication of the questions involved in

the case.
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It is further submitted that after receiving the aforesaid
order dated 04.01.2024 of the Hon’ble National Green Tribunal, a
joint meeting was convened on 2_1St February 2024 at Nikku Nangal
under the chairmanship of the undersigned and Deputy Commissioner
Rupnagar to address concerns: pertaining to the aforesaid order dated
04.01.2024 in the presence of Sub Divisional Magistrate Nangal,
District Revenue Officer Rupnagar, District Revenue Officer Una,
District Forest Officer Una, District Forest Officer Rupnagar,
Tehsildar Nangal, Tehsildar Una, Executive Engineer PWD (B&R),
Punjab wherein it was resolved that a joint committee would be
established comprising of DROs of Rupnagar and Una, the Tehsildars
of Nangal and Una, and the District Forest Officers of Una and
Rupnagar. The primary objective of this Committee was to visit site in
question, check and report on the Khasra numbers, individual and total
area encompassed by the land under scrutiny, and to give ownership
and possession status of land in question and submit a report. The
copy of minutes of aforesaid meeting dated 21.02.2024 is annexed as
Annexure -A. In compliance of these directions, the joint committee

of Una district comprising of District Revenue Officer Una, Divisional

strate

‘orest Officer Una and Tehsildar Una visited the spot on 21.02.2024
and submitted joint report dated 05.03.2024 with the following

recommendations: -

1.) Regarding the variation in the area as pointed out by the Hon’ble
National .Green Tribunal, the matter was discussed in the joint
inspection on 21.02.2024 and it was found that the variation was
due to the wrong conversion factor by the Punjab Revenue
authorities. The mutation of the land has been attested in favour of
‘Makbooja Mehkama Timber Market’ on 12.02.1990 vide award
number 132/H on 19.10.1954 to the extent of 351 Kanals 10

Marlas, which when converted in acres, comes out to be 33.31
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acres. The Punjab revenue authorities accepted the fact that the
mutation of the land has been attested in favour of ‘Makbooja
Mehkama Timber Market’ is 351 Kanals 10 Marlas_and when is
converted into acres, it comes out to be 33,31 acres rather than 44

acres.

2.) The demarcation of the spot was conducted in the past by the

s

District Magistrate,

Punjab Revenue officials in the presence of Tehsildar Una and
field revenue staff on 30.06.2023 and latest by 29.08.2023 and it is
on the basis of the demarcation conducted by Punjab Revenue
Authorities, the boundaries of the land in question was fixed which
was subsequently fenced by the H.P. Forest Department, Una but
the copy of the demarcation report was not given to the office of
Deputy Commissioner Una and the office of District Forest Office,
Una. However, the same was perused during the joint inspection on
21.02.2024 and it was found that the demarcation report does not
mention the entire Khasra numbers belonging to Makbuza
Mehkama Timber Market and only 45 Khasra numbers have been
mentioned as compared to total Khasra numbers comprising the

land in question. As per orders of the Hon’ble National Green

Una, District Una (H.PJribunal, the total Khasra numbers is required to be mentioned in

the demarcation report and this direction of Hon’ble NGT to
mention the Khasra numbers comprising the land in question was
also discussed with the Punjab revenue authorities and it was
requested to comply with the direction of Hon’ble NGT. Therefore,
the committee of Una district comprising of District Revenue
Officer Una, Divisional Forest Officer Una and Tehsildar Una

recommends that the Revenue Authorities in Punjab may be asked

~ to specifically mention the Khasra numbers comprising the fenced

area.
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. 3.) The Punjab Revenue authorities were requested to demarcate the
rest of the land in question in order to find out the encroachments
done on the land in the name of ‘Makbooja Mehkama Timber
Market’ but the Punjab Revenue authorities stated that entire land
has been demarcated and if the fenced area will be measured on the
spot, it will tally with the area mutated in favour of ‘Makbooja
Mehkama Timber Market’. Therefore, the fenced area was

measured on the spot jointly by the Revenue and Forest officials of

Punjab and Himachal Pradesh and it was found tallied with the

area mentioned in the revenue record. The H.P. Forest department

has fenced the entire area measuring 351 Kanals 10 Marlas on the

spot. The copy of above referred report submitted by the joint

committee of Una district comprising of District Revenue Officer

Una, Divisional Forest Officer Una and Tehsildar Una is annexed

as Annexure —B. It is pertinent to mention here that the report

submitted by the joint committee of Una district comprising of

District Revenue Officer Una, Divisional Forest Officer Una and

Tehsildar Una has been sent to the Deputy Commissioner,

&Q’Mw ~ Rupnagar (Punjab) vide this office letter No. 437/DRO/LR dated

District Magistrate, 05.03.2024 for further necessary action at her end. The copy of

W SR U#a (H'R}etter No. 437/DRO/LR dated 05.03.2024 is annexed as Annexure
-C.

It is also submitted that the Divisional Forest Officer,
Forest Division Una District Una (H.P.) vide this office  letter
No.92/DRO/NTLR dated 18.01.2024 (copy annexed as Annexure -D)
was directed to send the detailed report alongwith copies of relevant

records to this office strictly in terms of aforesaid directions of the

Hon’ble National Green Tribunal. The Divisional Forest Officer Una
Forest Division Una (H.P.) in response thereof vide his office letter

No.15514 dated 01.03.2024 (copy annexed as Annexure -E) has
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reported that the variation of land was due to the wrong conversion
factor of Acre to Kanal/Marlas by the Punjab Revenue Authorities.
The demarcation of the alleged area has been conducted by the Punjab
Revenue Authorities in the past in the presence of revenue officials of
Himachal Pradesh on three different dates and latest by 29.08.2023
and thereafter the boundaries of the land in question were fixed which
was subsequently fenced by Himachal Pradesh Forest Department.
However, demarcation repoﬁ has not been received from the Punjab
Revenue authorities as yet which is required to be submitted by them
in the Hon’ble NGT. The area has been fenced on the basis of
demarcation given by Punjab Revenue Department, but they have not
shown Khasra Nos in the fenced area. As per report aated 30.06.2023
of Tehsildar Nangal there is double entry of khasra No.428 and 437 in
the jamabandi but both these Khasra Numbers pertains to Timber
market. He has also reported that as regards updating of entries in the
revenue record is concerned, the matter pertains to Punjab Revenue
Authorities for which he has already taken up the same with Tehsildar
Nangal vide letter No. 3060 dated 31.05.2019 for changing the entries
in revenue record from “Makbuja Mehkama Timber Market” to H.P.

Forest Department. The following trees were illegally cut during the

9

Una, District Una (8} 2018 and 2022, value of which is assessed on the basis of

prevailing market rates fixed in Himachal Pradesh as under: -

Year Species No. of | Volume |Rate per | Amount
trees in cum cum
illicitly
felled
2018 Eucalyptus | 29 21.432 18591 398442
Shisham |1 0.977 42654 41673
2022 Eucalyptus | 23 21314 21612 460638
| Total 53 43.723 82857 900753
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Out of the above illicitly felled trees, following forest
produce has been recovered which has been stacked at Forest Rest
House Nangal. As case is under trial in the learned Court at Nangal
and as such matter has been taken up by the Divisional Forest Officer
Una with Senior Superintendent of Police District Rupnagar vide his
office letter No. 12973 dated 29.01.2024 (copy annexed as Annexure

—F) to obtain necessary orders for disposal of the seized forest

produce.

Year No. of logs seized Volume of seized logs in
cum

2018 190 17.105

2022 144 17.516

District Magzsirat
Tng, District Una

The Divisional Forest Officer Una has further reported in
his above referred report that the Executive Engineer, Construction
Division PWD, B&R Ropar (Punjab) has constructed approximately
400 mtr. trace line/road without permission from the Competent
Authority of H.P. Forest Department after illicit felling of 30 trees for

‘E&i)ch a complaint had been filed by Range Forest Officer Una in
Police Station, Nangal and accordingly FIR No. 0182 dated
06.11.2018 was registered in P.S. Nangal. A bridge is being
constructed by Punjab P.W.D (B&R) Division, Rupnagar/Nangal near
Forest Rest House, Nangal on southern side which seems that after
completion of the said bridge, it will pass through the land recorded as
Makbooja Mehkama Timber Market which is under possession of
H.P. Forest Department. As per orders dated 17.03.2023 of this
Hon’ble Tribunal, for any developmental activities on the said land,
prior.per,mission from the competent authority is required. The matter

has already been taken by the Divisional Forest Officer Una with
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Deputy Commissioner, Rupnagar (Punjab) vide his office letter No.
7137 dated 16.10.2023 to direct the concerned authorities to take prior
permission from the competent authority before undertaking the said

work.

Regarding environmental compensation, the Divisional

Forest Officer Una Forest Division Una (H.P.) vide his office letter

No. 16154 dated 07.03.2024 (copy annexed as Anmnexure —G) has
reported that the land in question falls in Punjab State and as per

| proceedings of the meeting held on 13.09.2023 wunder the

chairmanship of A.D.C (G) Rupnagar, necessary environmental
compensation is réquired to be recovered from two accused by DFO
Rupnagar which is further required to be deposited in Punjab
Treasury. In the same meeting, it has been directed to Executive
Engineer, Punjab Pollution Control Board to coordinate the matter
regarding deposition of environmental compensation with Divisional
Forest Officer Rupnagar. As per abdve referred reporf of the
Divisional Forest Officer Una, no further correspondence has yet been
received by him from Divisional Forest Officer Rupnagar in this
respect. The copy of photographs of path and bridge constructed by
the Punjab PWD (B&R) Division are annexed as Annexure —H.

The abovementioned detailed réport is submitted for
favour of consideration of the Hon’ble National Green Tribunal and

the same may kindly be accepted on behalf of the undersigned.

Yours faithfully,

_ Jatm %Ial IA:LS
Encls. As above. "s’fﬁ((;;t feil
’P
R
Ph. No. 01975- 225800
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. Meeting Proceeding convened on Wednesday, 21st February 2024, at
wikky Nangal
¥

.

A loint meeting was convened on Wednesday, 21st February 21

. . . » 5 s oy Mo ‘e
Nikku Nangal to address concerns pertaining to the order issued by the Hon'blc
National Green Tribunal INGT) in O 4 No. 882 of 2022, titled as Sanjes «

vessus Depaty Commissioner, Rupnagar and Others. The meeting was chaired 0y

the Deputy Commissioner of Rupnagar, with the Deputy Commissioner of Uns ard

the folowing attendees were present

suln 2wvisional Magistrate, Nanga!l.

2o Deebriot Bavernge Officer, Rupnagar.
Zoty N . _
- \eAG| Ci:t ot Ravenue Officer, Una.
>0 (RINI ,

N

DR /NTLE

Tehsiidar, Nangal.

fehsiiaar, Una.

o

D-C mxecitive Engineer, PWD (B&R).
)€ 02 229 Sy

Suring the discussion, the Deputy Commissioners of Rupragarend

i
deliberatea on the total area and Khasra numbers of the land in question, foLusing

an encreacnmients. It was resolved that a joint committee would be establishec

comprising of DRUs of Rupnagar and Una. the Tehsildars of Nangal and Una, and
the District rorest Officers of Una and Rupnagar. The committee's

. 1
rimar '
- p y
objective is to visit site in question, check and report on the Khasra numbe;s v
individuai and tota! area encompassed by the land under scrutiny, and to e
-'_-———._——-—‘ e - . - " * ’? R e N

ownershie and possessicn status of land in question and subrit a report.

Adgdressing concerns regarding the allegad construction of a roag,

Executive Zngineer of PWD informed the gathering that the rcadwork zng

3ng an

tha

projacis nave pezen hated since 2018, Furthermore, the chairperson (Depyuty

Cemmicsioner of Regragar) instrucied the Executive Engineer of PWT o e

affidavi o oming that no prei vould commernce without prior PErmMIissiOn o s
ali stekenoiuers and sutneritias inveived.

The meeting was conciuded oy Chairpersens, who exteaded gratitude
to 2l sizkehaiders for their participation and contributions towards addressing it.e
pertinent 1ssues

f
LAk
Deputy-{istariissg

i
A
Rupnagae -4

iy
1
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Copy forward 1o -
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b

A

(o))

oo ~d

o

Deputy Commissioner, Una, Listrict Una {H.P.} for faveur of

furtner necessary aciion please.
Sub Divisional Magistrate, fdangal for irformation furthar neco oo
please.

District Revenue Officer, Rupnagar for information furtihar v

nlease.

District Revenue Officer, Una for information further nece

~ P

Divisional forest o

ssary 4Cuion oL

tficer, Una, for informartion further necessary -

Divisicnal Feorest officer, Rupnagar, for information Turtner nucss i <0
Digase.

Tehsildar, Nangal for information further necessary action please.
Tensildar, Una for information further necessary action piszase.

txecutive Enginear, PWD (B&R) for information furthe: aguasss -

U.EdaE,

o I. poy ‘) 4 5
“\.g[& ‘].‘ /m‘s(i{ib HA :y,i)
e - momegt”

g T PN
AT ARIK Y
District Revenue Officer

: For Deputy Jommigsisnes

Rupnagar

infurrmatoy

LA
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The Joint Committee Report comprising DFO Una, DRO Una and Tehsildar
Una of Nikku Nangal village in OA fitled as Sanjeev Kumar vs. Deputy
Commissioner Roop Nagar pending the Hon’ble National Green Tribunadl,
New Delhi.

Dated Una 5 March, 2024.

The Joint Committee comprising Divisional Forest Officer Una, District Revenue
Officer Una and the Tehsildar Una visited the spot on dated 21.02.2024 and the

recommendation of the Joint committee is as follows:

1.) Regarding the variation in the area as pointed out by the Hon'ble
National Green Tribunal, the matter was discussed in the joint inspection
on dated 21.02.2024 and it was found that the variation was due to the
wrong conversion factor by the Punjab Revenue authorities. The
mutation of the land has been attested in favour of Makbooja Mehkama
Timber Market on dated 12.02.1990 vide award number 132/H on dated
19.10.1954 to the extent of 351 K 10 Marlas, which when converted in
acres, comes out to be 33.31 acres. The Punjab revenue authorities
accepted the fact that the mutation of the land has been attested in
favour of Makbooja Mehkama Timber Market is 351 Kanails 10 Marlas and
when is converted into acres, it comes out to be 33.31 acres rather than

44 qcres.
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2.) The demarcation of the spot was conducted by the Punjab Revenue
officials in the past in the presence of Tehsildar Una and field revenue
staff on dated 30.06.2023 and latest by 29.08.2023 and it is on the basis
of the demarcation conducted by Punjab Revenue Authorities, the
boundaries of the land in question was fixed which was subsequently
fenced by the HP Forest Department, Una but the copy of the
demarcation report was not given to the office of Deputy Commissioner
Una and the office of District Forest Office, Una. However, the same was
perused during the joint inspection on dated 21.02.2024 and it was found
that the demarcation report does not mention the entire Khasra
numbers belonging to Makbuza Mehkama Timber Market and only 45
Khasra numbers have been mentioned as compared to total Khasra
numbers comprising the land in question. As per orders of the Hon'ble
National Green Tribunal, the total Khasra numbers is required to be
mentioned in the demarcation report and this direction of Hon'ble NGT
to mention the Khasra numbers comprising the land in question was also
discussed with the Punjab revenue authorities and it was requested to
comply with the direction of Hon'ble NGT. Therefore, the committee
recommends that the Revenue Authorities in Punjab may be asked to

specifically mention the Khasra numbers comprising the fenced area.

3.) The Punjab Revenue authorities were requested to demarcate the rest
of the land in question in order to find out the encroachments done on

the land in the name of Makbooja Mehkama Timer Market but the
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Punjob Revenue authorities stated that enfire land has been
demarcated and if the fenced area will be measured on the spot, it will
tally with the area mutated in favour of Makbooja Mehkama Timber
Market. Therefore, the fenced area was measured on the spof jointly by
the Revenue and Forest officials of Punjab and Himachal Pradesh and it
was found tallied with the area mentioned in the revenue record. The

HP Forest department has fenced the enfire area measuring 351 Kanals

10 Marlas on the spot.

Report submifted for kind perusal and further orders please.

Tehsildar Una District Revenu ‘cer,ﬁ ‘District For%@ Una
SR hA

District ™ N}r1e Gfficer. Divisional Forest Officer
LINA i+ Una, Di.cc. Una (H.P. )' Una Forest C.ision, Una (H.P.)
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OFFICE OF THE DISTRICT COLLECTOR UNA, DISTRICT UNA (H.P.).

To

The Deputy Commissioner,
Rupnagar, Punjab.

No 437+ /DRO/LR
Dated Una, the ’5717 March, 2024

Sub: Regarding compliance of the order of Hon’ble NGT in O.A. No.

882/2022 titled as Sanjeev Kumar versus Deputy Commissioner,
Rupnagar & Others.

Madam,

Please refer to this office letter No. 424/DRO/LR Dated 04.03.2024
on the above cited subject.

In continuation of this office letter No. 424/DRO/LR Dated
04.03.2024 a copy of revised joint committee report along with

recommendations regarding this matter is being forwarded to your office for
information and necessary action in the matter.

Yours ﬁﬁ@
o

tin Lal (IAS)
ﬂg/ Deputy Commissioner

Una District Una (H.P.).
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Personal Attention/
Hon’ble NGT Matter
From
The Deputy Commissioner,
Una, District Una (H.P.).
To
The Divisional Forest Officer,
Forest Division Una (H.P.).
No. 92 /DRO/NTLR
Dated /8 .01.2024
Sub:- Miscellaneous Application No. 114/2023 in Original
' Application No. 882/2022 titled as Sanjeev Kumar
versus Deputy Commissioner, Rupnagar & ors.
Sir,

Please refer to your office letter No. 10547 dated
03.01.2024, on the above noted subject. |

Now, it is intimated that a copy of order dated
04.01.2024 passed by the Hon’ble NGT in aforesaid case has
been received in this office through email message dated
16.01.2024 from the Consultant (Judicial) NGT, Pb. New Delhi.
The Hon’ble NGT has observed in aforesaid order dated
04.01.2024 that as per the reports submitted by the Deputy
Commissioner Una and the Deputy Commissioner Roopnagar
there is disagreement regarding the land in question including its
entries in the revenue record and also demarcation with proper
boundaries. In the reports there is no mention as to what are the
khasra numbers and what is the individual and total area of the
khasras numbers comprised in the land in question. Entries in
revenue record are stated to have been updated but copies of the
revenue record have not been ﬁled.' The land in question is stated

to have been demarcated but copy of the demdrcation report has




217

— 16—

not been filed. On some part of the land encroachments are
stated to have been made but measurements of the area
encroached upon and names of the encroachers have not been
mentioned. No proceedings have been taken for removal of
encroachments. The aspect of illegal construction of road in the
land in question has not been looked into. The Hon’ble NGT
vide aforesaid order dated 04.01.2024 has directed the
undersigned and the Deputy Commissioner, Roopnagar to submit
their detailed reports alongwith copies of relevant records with
respect to all the aspects mentioned above. The Hon’ble NGT
vide aforesaid order dated 04.01.2024 has also directed the -
undersigned and you to file report regarding the market value of
trees illegally cut, the quantity of wood of illegally trees
recovered by the Himachal Pradesh Forest Department, auction if
any conducted for sale thereof and realization and utilization of
sale proceeds of the same on or before dated 10.03.2024 by email

at judicial-ngt@gov.in. Therefore, you are directed to send the

detailed report alongwith copies of relevant records to this office
strictly in terms of aforesaid directions passed by the Hon’ble
NGT before dated 20.02.2024, enabling this office to file the
requisite report before the Hon’ble NGT within stipulated period.

The copy of aforesaid order dated 04.01.2024 is enclosed for

further immediate necessary action.

_ Raghav Sharma, IAS
Encls. As above. Deputy Commissioner,

v Una, District Una (H.P.).
Ph. No. 01975-225800.
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D oAADLRE
L TSR
' o~ 5 No. {\‘3’5‘[\/\
' HP Forest Department
Dated Una, the _9) ’3 SQ(’%%
From: Divisional Forest Officer,
Una Forest Division, Una (HP).
To: The Deputy Commissioner,
Una, District Una (HP).
Subject: Miscellaneous  Application No. 114/2023 in Original
Application No. 882/2022 titled as Sanjeev Kumar Versus
Deputy Commissioner, Rupnagar & Ors.
Sir,

Kindly refer to your office letter No. 92/DRO/NTLR dated
18.01.2024 on the subject cited above.

& In this connection it is submitted that a meeting of Deputy
Commissoner, Una and Deputy Commissioner, Rupnagar (Pb) was convened

at FRH Nangal on 21.02.2024. Matter was discussed in the meeting and it was

b f)()/ IW/[”K found that the variation of land was due to the wrong conversion factor of Acre
‘ (y to Kanal/Marlas by the Puinjab Revenue Authorities. As the demarcation of
= l)g 7 the alleged area has been conducted by Punjab Revenue Authorities in the past

in the presence of reveue officials of Himachal Pradesh on three different dates
and latest by 29.08.2023 and thereafter the boundaries of the land in question
were fixed which was subsequently fenced by H.P. Forest Department.
However, the demarcation report has not been received from the Punjab
Revenue authorities as yet which is required to be submitted by them in the
Hon’ble N.G.T. It is made clear that area has been fenced on the basis of

demarcation given by Punjab Revenue Department, but they have not shown

Khasra Nos. in the fenced area. As per report dated 30.06.2023 of Tehsildar,
Nangal, he has reported that there is double entry of Khasra No. 428 and 437
in the Jamabandi (copy enclosed), but both these Khasra Numbers pertains

toTimber market.

It is also submitted that the area in question has also been
inspected by a committee comprising D.C.F. Una, D.R.O. Una and Tehsildar,

Una and as per their report, 33.58 Acre area has been found fenced. It is,

therefore, requested to kindly take up the matter with the Punjab Revenue
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Authorities to specifically mention the Khasra No. comprising the fenced area

to avoid any litigation at a later stage.

As regards updation of entries in the revenue record is
concerned, the matter pertains to Punjab Revenue Authorities for QMch matter
has already been taken up with Tehsildar Nangal vide this office letter No.
3060 dated 31.05.2019 (Copy enclosed) as well as your office vide letter No.
6275 dated 22.09.2023 to take up the matter with Deputy Commissioner,
Rupnagar (Punjab) for changing the entries in révenue record from “Makbuja
Mehkama Timber Market” to H.P. Forest Department, copy of which is
enclosed herewith.

It is further submitted that following trees were illegally cut
during the year 2018 and 2022, value of which is assessed on the basis of

preveiling market rates fixed in Himachal Pradesh as under.

Year | Species No. of trees | Volume | Rate per | Amount
illicitly felled | in cum cum
2018 | Eucalyptus | 29 21.432 18591 398442
Shisham 1 0.977 42654 41673
2022 | Eucalyptus | 23 21.314 21612 460638
Total: 53 43.723 82857 900753

Out of the above illicitly felled trees, following forest produce
has been recovered which has been stacked at F.R.H. Nangal. As case is under
trial in the Ld. Court at Nangal and as such matter has been taken up with SSP

Ropar to obtain necessary orders for disposal of the seized forest produce.

Year No. of lo;gs seized | Volume of seized logs in cum

2018 190 17.105
2022 144 17,516

As the area in question from where trees have been illicitly
felled falls in Punjab State and as such market rates fixed in Punjab state are

required to be applicable in the instant case.

Regarding environmental compensation, it is submitted that the
land in question falls in Punjab State and as such as per proceedings of the
meeting held on 13.09.2023 under the chairmanship of A.D.C. (G) Rupnagar,

necessary environmental compensation is required to be recovered from two
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accused by DFO Rupnagar which is further required to be deposited in Punjab
Treasury.Copy of proceedings is attached here_with.

_ It is further submitted that Executive Engineer, Construction
Division PWD, B&R Ropar (Punjab) has constructed approximately 400 mtr.
trace line/road withoﬁt permission from the Competent Authority of H.P.
Forest Department after illicit felling of 30 trees for which a complaint had
been filed by Range Forest Officer, Una in Police Station, Nangal and
accordingly F.I.R. No. 0182 dated 06.11.2018 was registered in P.S. Nangal.
It is further submitted that a bridge is being constructed by Punjab P.W.D.

(B&R) Division, Rupnagar/Nangal near Forest Rest House, Nangal on

southern side which seems that after completion of the said bridge, it will pass
through the land recorded as Makbooja Mehkama Timber Market which is
under possession of H.P. Forest Department. As per orders dated 17.03.2023
of Hon’ble NGT, for any developmental activities on the said land, prior
permission from the competent authority is required. Hence matter has already
been taken up by the undersigned with Deputy Commissioner, Rupnagar
(Punjab) vide letter No. 7137 dated 16.10.2023 to direct the concerned
authorities to take prior permission from the competent authority before

undertaking the said work.

This is for favour of information and further necessary action
please.

Encl: As above Divisional F‘q’e%fﬁcer,

Una ForEsﬁDoivision, Una (HP).
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No. ( >
HP Forest Department
Dated Una, the 2 H q / RS
From: Divisional Forest Officer,
Una Forest Division, Una (HP).
To: The Deputy Commissioner,
. Una.
Subject: O.A. No. 882 of 2022 titled as Sanjeev Kumar versus Deputy
Commissioner, Rupnagar and Others.
Sir,

Kindly refer to your office letter No. 767/DRO/NTLR dated
24.04.2023 on the subject cited above.

2. As desired vide letter under reference, point-wise reply is sent
hereunder:
) The matter has been taken up with the Deputy Commissioner,

Rupnagar, Punjab vide this office memo No. 1714 dated 12.05.2023 regarding
updation of entries of land in question in revenue record but the same is still
under progress. The demarcation of the land in question has been done by
revenue authorities of Punjab Revenue department and the work of fencing and
erection of boundary pillars is being carried out and will be completed shortly.
It is pertinent to mention here that around 11.15 acre land has been demarcated
and calculated less by the authorities of Revenue Department, Punjab Govt. as
in some portion of land illegal construction has been found done and in some
portion, railway line and railway station has been found constructed.

(i) This matter pertains to Punjab Police Department. However,
staff of Una Forest Division is in touch with Punjab Police Department and
extent all cooperation and assistance in the investigation.

(iii) A complaint has already been lodged by Range Forest Officer,
Una in the office of SHO Nangal vide letter No 1323 dated 27.01.2023 (copy
enclosed) regarding illegal felling of trees standing over the land in question and
FIR No 11/2023 dated 30.01.2023 has also been registered against accused
Daljeet Singh , Akash Rana and others. Copy of FIR is enclosed herewith.

(iv) Asthe Land in question is falling in the territory of State Punjab,
hence the applicable environmental compensation has to be recovered by the
Punjab Forest Department. (Copy of proceedings dated 16.09.2023 is attached).

W) Matter pertains to Punjab Administration/Police department.
(vi) Matter pertains to District Administration Rupnagar. However it

is submitted that as per directions of Hon’ble NGT, District Adminisiration
Rupnagar, has directed District Revenue officer, Rupnagar for demarcation of



o A,
g B

the alleged area. According]
30.06.2023, 29.08.2023 & 18g.g9.$);3dxa$

above, around 11.15 acre less |

’ : and has bee

department Punjab as i , n calculated/dem

foxl:nd done and gn soa:ISle1 ; osr%ne portion of land, illegal conz:rc:;:g:yhzvle)nue
portion, railway line and railway station has been fo:x:relg

constructed. Detailed report submj
: . mi
respect is attached herewith, tted by Range Forest Officer, Una in this

ation has been carried out on
ready stated against point No. (i)

(vii) As the land in question i ing i '
A n 1s falling in t :
Punjab, hence the matter pertains to Punjab admiﬁistliatlil:ntemmry of State of

It is further requested that matter may kindly be tak i
ey enu
the Deputy Commissioner, Rupnagar (Punjab) for }llxpdati'rig the entry l;n‘?}tg
revenue.record under the ownership/possession column as “Himachal Pradesh
Forest Department” instead of “Makbuja Mehkama Timber Market” as
well as to take appropriate action in respect of around 11.15 acre less land than

actual area.
Divisional Forqggfﬁcer,
Una Forest Division, Una (H
Endst. No. 63:7 -7 % Dated Una, the 3/3/{‘:\ / LYy

Copy is forwarded to:
1. Pr. CCF (HoFF) H.P. Shimla for favour of information.
5. . C.F. Hamirpur for favour of information.

Divisional Forest Officer,
Una Forest Division, Una (HP)/z__

I~AS  DaedUnathe 20 /’l

rwarded to R.F.O. Una for information and necessary
No. 839 & 840 dated 22.-09.2023.

Endst. No.

Copy is fo
action w.r.t. his office letter

ot
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\ = Punjab Pollution Control Board.
VV\NM ‘,. Reglonal Offica-Rupnagar .
h U4 #2841, Glan! Zal! Singh Nagar, Rupnagar-140001
. eeroropar@gmall.com
Date: ' S ao%ﬂ
s ~R e

10

1,  TheSubDivisional Maglstrate, Sri Anandpur Sahtb, Rupnagar

7. The Districk Revenue Qfficer, Rupnagar

3. 'The District Forest Officer, Rupnagar

4.  The District Forest Officer (Wild Uife), Rupnagar
S.

The Deputy Superintendent of Pollce (D), Rupnagar

: sz The Range Forest Officer, Diswrict Una, Himachal Pradesh
- o 7. TheTehsiidar, Nangal, District Rupnagar

-

:

Subject:  ‘Proceedings of the meeting held under the Chairmanship of Addl.

Deputy Commissioner (G), Rupnagar on 13.09.2023 at 02:00 PM
in th'e_a 0/0 ADC (G) Rupnagar regarding 0.A. No. 882 of 2022 titled
as Sanjeev Kumar V/s Deputy Commissioner, Rupnagar & Others.

In this regard, the copy of proceedings of the meeting held under the
Chairmanship of Addl. Deputy Commissioner (G), Rupnagar on 13:09.2023 at 02:00 PM
in the Ofo ADC (G) Rupnagar regarding O.A. No, 882 of 2022 titled as Sanjeev Kumar

\/s Deputy Commissioner, Rupnagar & Others Is attached herewith for information and
necessary action please,

1.

You are requested to comply with the decislons of the Chairperson taken
!

during above said meeting and submit the actlon taken report within stipulated time

“period.
\
“ \
i o o 3'DA[-aS above | =
W |

!
i
1

b

| .
\ Enviranmental Engmee%




. =5

. d under the Chalrmanship of Addl. Deputy

G)
he .00 PM In the 0/0 ADC (
proceedings of the meeting 052023 at 02:00 fo 40
Commisslm;e;agl);‘gRgp: aﬂzr ggzlof 2022 titled as Sanjeev Kumar / :
Rupnagar r A No. n
Commissloner, Rupnagar & Others.

- subjedts -~

The followlng were present In the meeting:
Sahlb
1. Sh. Mandeep Ohillon, Sub Dlv\slonaléﬂfggéiu‘it:é rgnge;r:dpur
_ Sh. Gurdev Singh, Distrlct Revenue cer,
23 SSh. Harjinder Slnéh, District Forest Officer, g\i?ff)‘g?{ru _—
4. sh. Kulra) Singh, Dl ;o;e(;tp?rﬂcer (Wid Life),
. Rahul Thakur, RFO
56‘. Ztt‘\ gndeep Kun;ar, Tehslidar Nangal, District Rupnagar ) |
7. Sh. Manveer Bajwa, DSP (D), Rupnagar ’
8. Sh. Sandeep Singh, Patwarl, )
9, Ms. Shashl, Deputy Ranger, UNA (HP) ;
10. Sh. Charanjit Ral, AEE, Rupnagar .
eer, Reglonal Office, Rupnagar has
sedlln the matter of O.A. No. 882 of
Others on 17.03.2023. The

In
t the outset of meeting, the Environmental Eng
briefed about tht final orders of Hon'ble National Green Tribunal pas o
2022 titled as Sanjeev Kumar V/s Di?ut&' Gﬁmmissfl&gfgmﬁ\:gpagar
llowing directions were Issued by Hon'ble n the fl :
f?. Lo In the revenue record regarding the land In question be Zpléfeol;”atzg’ t%ed;;mrggjct%gs
. ;gg,ﬁf land In question be demarcated with proper boundary plliars an enc P
3 within three months. . .
({ﬁ;ﬁ*ﬁ ii. Inv&s&tlisgation be completed and police report be filed In the FIR already registered within three
* months, [
fii.  FIR be also registered agalnst other persons who are found to have done lllegal felling of tress
standing over the land in question In other Ihcldents and Investigation be completed and police .
report be filed in the FIR registered within three months,
iv.  Environmental compensation be imposed on the persons who are found to have illegally cut the
trees and compensatory afforestation be done within three months.
v.  Strict action be taken by the District Administration Rupnagar and Police Department Rupnagar /
) Nangal in future against the defaulters by registration of FIR Immediately on receipt of complaint.
vi.  Immediate help be extended by the District Administration and Police Department Rupnagar to
the Himachal Pradesh Forest Officlals ‘In order to stop and curb any further violations and .
encroachment activities as and when so asked for. )

vil.  Noproject be undertaken on the land In question without prior approval of the Central
Government under the Forest Conservation Act, 1980. .

S

_ Thereafter, it was informed that the matter regarding implementation of directions Issued by
| Hon'ble NGT was earlier reviewed by ADC (G), Rupnagar on 30.05.2023 and the polnt wise compliance of
decisions taken during thc‘e last meeting was discussed, which Is as under: 4
i

sr. Decisions of meeting heldon | Compliance submitted by Concerned
No, 30.05.2023 Department

District Revenue Gfficer, Rupnagar will DRO Rupnagar, ln\formed that the demarcation of
form a jointg committee  after land In question has already been done by the
coordinating with 'the District Revenue Revenue Officials of Himachal Pradesh, however
Officer, Una, Himachal Pradesh and |, fencing opposlte to the rallway line area ‘couldn't be'
send the compllance report within one completed due to eviction/alleged kabza made on
month. ) that particular land by few people.
‘ . : ¢ It was also Informed that the same matter Is also
. sub-judice In Hon'ble Punjab & Haryana High Court
| ¢ DRO Rupnagar was directed to report regardlr;
‘ current;, status of [itigation/court oase/encroachmen%
. as well as status of fencing work to be carried out
I

L

0
Wnee ﬁf\croached land under itigation, within one

Department of Pplice will submit the | SSP Rupnagar vide lette
o cgon aken  yepoit i Deputy | thats r dated 2,06.2023 has informed
Commissioner, Rppnagar as well &s| e FIR has been lodged agalnst the

punjab Poflution fControl Board within | Daljeet Singh and Akash Rana an 30?0{\ %bzaaccl?/?g
two days. i of Forest Conservation Act, 1980 & Ruie No. 9 of

: Forest Conservation Rule 2003, S
; Environmental  Protection Act: ;gtcl&r)\n 15417;6 glf‘
?llgogtlcga c%lvercll;ypAct 2005, u/s 189/379/425/441
d on of Prevention of Da
Proprte ik, 1O, mage to Public

»_Both accused Dallit Singh and Akash Rana have |

- ———— —
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————estigated on 06.05.2023 and 15.05.2023 as
e . be?‘ﬂigvordégr of Hon'ble Punjab and Haryana High
| Court Chandigarh. After obtalning the land related
records from the Forest Department, Himachal
pradesh, the sult challan will* be prepared and
submitted to the court, During the lnvestlgatlon{ if
the Involvement of any other person Is found, action

_ will be taken against him as per law.

' Rupnagar informed that" the damage

District Forest (O=Ch Rupnagardi:o ) chrg;)ensat?on for 23 trees by assessment of Rs.

> | coordinate  the matteg ;ﬁa?rsmg 1,31,500/- has been given to pistrict Forest Officer,

Enviranmental Compensation . Una Himachal Pradesh by District Forest Officer,
Wl - Rupnagar vide letter no. 9375 dated 27.12.2022.

| « ADC (G) directed DFO Rupnagar to recover the

compensation from 2 no. accused and deposited thg

same Into Punjab Treasury within 3 days and will

give clear cut report to the Deputy Commissioner,

i Rupnagar.

i bec ing with District | Xen, PPCB- hasbeen directed to coordinate the mat:ter
iZESﬂWIg)fbrfmﬁrgz‘sgagar regarding | regarding deposition of Environmen;al Compensation
imposition of Environmental | with DFO.Rupnagar.

Compensation in‘;the above matter. -

PPCB shall send directions ‘of Hon'ble | Necessary instructions regarding no . construction of
NGT to the stakeholder departments of | project have already been passed to all Departments
District Rupnagar (Sub Divisional | vide this office letter no. 1559-63 dated 13.06.2023.
Officer, Distt. Town Planner, Executive .

Officer & Senior Superintendent’ of
Police) for not allowing any project at
said site, without obtaining prior
permission under the “Forest
Conservation Act, 1980.

[l
i
!

It was also decided that another review meeting under the Chairmanship of the Deputy
Commissioner Rupnagar shall be held in the next week and DRO, Rupnagar was directed to call all
concerned officers for, the review meeting, so that report may be submitted to Honble NGT by
30.09.2023, , -

P =R
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No. 7/5X
HP Forest Department

" Dated Una, the ) é / /@)0?"”?3

From: Divisional Forest Officer,
Una Forest Division, Una (HP).

To: The Deputy Commissioner,
Rupnagar (Punjab).

Subject: Regarding compliance of the order of Hon’ble NGT in O.A. No.
882 of 2022 titled as Sanjeev Kumar versus Deputy

Commissioner, Rupnagar and Others.
Sir,

It is brought to your kind notice that a bridge is being
constructed by P.W.D. (B&R) Division, Rupnagar/Nangal near Forest Rest
House, Nangal on southern side. It seems that after completion of the said
bridge, it will pass through the land recorded as Makbooja Mehkama Timber
Market, which is under the possession of H.P. Forest Department. As per
orders dated 17.03.2023 of Hon’ble NGT (copy enclosed), for any
developmental activities on the said land, prior permission from the competent -
authority is required, but no permission has been obtained by the P.W.D.
(B&R) Rupnagar/Nangal. It is, therefore, requested to kindly direct the
concerned authorities to take prior permission from the competent authorlty

before undertaking the said work please.
W

Dmswnal Forest Officer,
-UnaF oxestx’Dlvmlon Una (HP)Q’VL,.«

7/35 Dated Una, the | (’ / Jo /cQaﬂ? 7

Encl: As above

Endst. No.

Copy is forwarded to Deputy Commissioner, Una for
information and n/ction. He is requested to kinc?ly take up the matter with the
Deputy Commissioner Rupnagar (Punjab) for immediate action please.

Divisional Fo t Officer,
Una Forest Division, Una (HR)®.Z_—"

/39 Dated Una, the /</ /o] 3027
Copy is forwarded to RFO Una for information w.r.t. his letter

No. 891 dated 09.10.23.

{
Divisional Fok€st Officer,

Un&xes D1v1§13%na (HP). a/(/
1 >2
Y&

(0
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No. | sq87
HP Forest Department

Dated Una, the 5231 doly

From: Divisional Forest Officer,
Una Forest Division, Una (HP):

To: The Deputy Commissioner,
Una, District Una (HP).

Subject: Miscellaneous Application No. 114/2023 in Original
Application No. 882/2022 titled as Sanjeev Kumar Versus
Deputy Commissioner, Rupnagar & Ors.

Sir,
Kindly refer to your office letter No. 92/DRO/NTLR dated

18.01.2024 and in-continuation to tis office letter No. 15514 dated 01.03.2024

on the subject cited above.

2. It is submitted that the area in question has also been inspected
by a committee comprising D.C.F. Una, D.R.O. Una and Tehsildar, Una and
as per latest report, 33.31 Acre/351K-10M area has been found fenced. It is,
therefore, requested to kindly take up the matter with the Punjab Revenue

- Authorities to specifically mention the Khasra No. comprising the fenced area

to avoid any litigation at a later stage.

Divisional Estést Officer,
Una Forest Division, Una (HP).
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No [2973
HP Forest Department

Dated, Una the & ‘/7 1) dsdy

From: - Deputy Conservator of Forests,
Una Forest Division, Una (HP).

To: The Senior Superintendent of Police,
Distt. Rupnagar (Pb)

Subject: O.A. No. 882 0f 2022 titled as Sanjeev Kumar Versus Deputy
Commissioner, Rupnagar and other.
Sir,
It is intimated that FIR No. 0182 dated 06.11.2018 and FIR No.
011/2023 dated 30.01.2023 were registered in Police Station Nangal for illicit felling
of Eucalyptus/Shisham trees in which following forest produce was seized:

FIR No. & date Forest Produce scized

0182 dated 06.11.2018 | Eucalyptus logs = 180 No. = 16.362 cum
Shisham logs = 10 No. = 0.743 Cum
Fuelwood =3 Qtl.

Eucalyptus stumps = 29 No.

Shisham stump = 1 No.

011/2023 dated Eucalyptus logs = 144 No. =17.516 Cum

2. In this connection it is mtnnated that Hon’ble National Green Tribunal
in its order dated 04.01.2024 in OA No. 882/2022 has directed to latest position of
disposal of seized property. As the case is under trial in the Hon’ble N.G.T. and as
such it is requested to kindly obtain necessary approval from the Competent Court for
disposal of the seized property so that latest position is intimated to the Hon’ble NGT
before 10.03.2024 as per directions of the Hon’ble Tribunal please.

Deputy Congeﬁ/atm of Forests,
Una Forest Division, Una HP)p e —

A9 7L e
1497 i Dated Una, the Q?/)Hk’:l’"l :
Copy is forwarded to S.H.O. Nangal for information and immediate
necessary action being court matter please.

Endst. No.

Deputy ConStJr vator of For ests,
Una ForestDivision, Una (HP). (e

Endst. No. |29 75 Dated Una, the /“ );)4(

Copy is forwarded to R.O. Una for information and n/action. He is
requested to contact concerned authorities for immediate aftion please.

Deputy ConerVatm of Forests,
Ug/ 2 orgst:Bivision, Una (HP)<ct—

S
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No. ]é"sﬁ“\

HP Forest Department

Dated Una, the "~/ Z J l‘§°Q"l

From: Divisional Forest Officer,
Una Forest Division, Una (HP).

To: The Deputy Commissioner,
Una, District Una (HP).
Subject: Miscellaneous ~Application No. 114/2023 in Original

Application No. 882/2022 titled as Sanjeev Kumar Versus
Deputy Commissioner, Rupnagar & Ors.

Sir,

Kindly refer to your office letter No. 440/DRO/NTLR dated
06.03.2024 on the subject cited above.

2, Point-wise reply to the shortcomings pointed out vide letter

under refeence is sent hereunder:

1.

Encl: As above

Matter has been taken up with S.S.P. Distt. Rupnagar to take
necessary approval from the competent Court for disposal of
the seized timber vide letter No. 12973 dated 29.01.2024
(Copy enclosed).

Regarding environmental compensation, it is submitted that
the land in question falls in Punjab State and as per
proceedings of the meeting held on 13.09.2023 under the
chairmanship of A.D.C. (G) Rupnagar, necessary
environmental compensation is required to be recovered from
two accused by DFO Rupnagar which is further required to be
deposited in Punjab Treasury. In the same meeting it has been
directed to XEN PPCB to coordinate the matter regarding
deposition of environmental compensation with DFO
Rupnagar. Copy of proceedings is attached herewith. No
further correspondance has been received from DFO
Rupnagar in this respect as yet.

Photos of the bridge constructed by the Punjab PWD (B&R)
Division are enclosed herewith.

Photos of path constructed over the land in question are

attached herewith. g/

DivisionatTorest Officer,
Una Forest Division, Una (HP).
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alrmanshl'p of Addl: D:.:pzlct;))l
2:00 PM In the 0/0 AD .
'Sanjeev Kumar V/s Depu

under the Ch
09,2023 at 0
2022 titled as

ting held
proceadings of the mee 8
Commisslaner (G), Rupnagar(t;:{t;liof
Rupnagar regarding 0.A. Noétliars. )
Commissloner, Rupnagar &

The followlng were present In the meeting:

dpur Sahib
| Maglstrate, Anan
. Mandeep Dhillon, Sub Dlvislona -
17‘.' SS\\T\ ‘é\ajrdev Félngh, Dl'strlct Revenue Ofﬂce:, ‘E\blg::gar
3, Sh Harjinder Singh, District Forest Office 'lld (g —
2, Sh. Kulra) Singh, District Forest Officer (W I
5. -Sh, Rahul Thakur, RFO UNA (HP) T —
6‘. Sh. Sandeep Kumar, Tehslldar Nangal, DIs
7. Sh. Manveer Bajwa, DSP (D), Rupnagar
8. Sh. Sandeep Singh, Patwarl, ")
9, Ms. Shashl, Deputy Ranger, UNA (

v

10. Sh, Charanjjit Ral, AEE, Rupnagar . h
as
At the outset of meeting, the Environmental Englneer, Reglonal Office, Rupnagar

7 d In the matter of Q.A. No. 882 of
t-sfed ab : n'ble Natlonal Green Trlbunal passe by
E-:::’e:‘i“ai-:—g\jta:hes:l:jaele:ml:urrsw\g: ‘F\‘I(;s Deputy Commissloner, Rupnagar & Others on 17.03.202

PRSP

foliowing directions were Issued by Hon'ble NGT In the final orders:

iv.

V.

vii,

Hon'ble NGT was earier reviewed by ADC (G), Rupnagar on 30.05.2023 a
decisions taken during the last meeting was discussed, which Is as under:

' riately updated and the
i ue record regarding the land In question be approp :
Er;tcxiw; icr;ug%gsvgg gemarcated with proper boundary plllars and be fenced for Its protection
ithin three months. ) . .
;\r,:‘vesntigart?jn be completed and police report be filed In the FIR already reglstered within thr_ee
* months, i

FIR be also registered agalnst other persans who are found to have done lllegal felling of tress

standing over the land In question In other Incldents and Investigation be completed and police .

report be filed in the FIR registered within three months,

Environmental compensation be imposed on the persons who are found to have illegally cut the
trees and compensatory afforestation be done within three months,

Strict action be taken by the District Administration Rupnagar and Police Department Rupnagar/
Nangal in future against the defaulters by registration of FIR Immediately on recelpt of complaint,

3 Officlals 'In order to stop and curb any further violations and
encroachment activities as and when so asked for, ‘

No project be uhdertaken on the land In question without

[ prior approval of the Central
Government undgr the Forest Conservation Act, 1980,

3

plementation” of directions Issued by
nd the polnt wise compliance of

Thereafter, it was Informed that the matter regarding Im

Sr, ’

Decisions of meeting held on Compliance submitted by Concerned Department
" No. 30.05.2023
b5
S District Revenue Gfficer, Rupnagar will | DRO Rupnagar, Informed that the demarcation of
: form a joint! committee  after land In question has already been done by the
coordinating with 'the District Revenue Revenue Officlals of Himachal Pradesh, however
Officer, Una, Himachal Pradesh and ~ fencing opposite to the rallway line area"couldn’t be
send the compllance report within one completed due to eviction/alleged kabza made on
ot that partlcular fand by few peaple,
° It was also Informed that the same matter Is alsp
: sub-judice In Hon'ble Punjab & Haryana High Court
| °. DRO Rupnagar was directed to report regardlr;g
i current status of Iltlgaﬂon/court case/encroachment
: as well as statys of fencing work to be carried out
’ %n encroached land ynder litigation, Within one
._‘ artment of Pplice will submit the SSP Rupnagar v
i /?sgon it of Pollce vl s DT.'pUtY ik Pnagar vide letter dateg 2.06,2023 has informegd
Commissloner, RUPnagar as well as | o FIR hae been (odge :
Punfab Poflution Control Board within Daljeet Singh andg\ s;?;gztotr?gozof gbzzccuu/seg
two days, i of Forest Conservation Act, 1980 g u'e No gsof
, Forest Conservation Rulg 2003, Sectlon 15/16 of
Envlronmental Protectlon ct,  Sectlon 57 0
Blologlcal Divercity Act 2005, y/s 189/379/425/441
+IPC & Sectlon of Prevention of p blic

L

Property Act, 1984, amage to public
°_Both accused pal It_Singh and Akash Rana have
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| — igated on 06.05.2023 and 15.05.2023 as |
é?/ . bztre"ﬂlgvgiggr of Hon'ble Punjab and Haryana Htlgh_‘ g
] . ?:our’c Chandigarh. After obtalning the !angii related I
records from the Forest Department, Himacial
Pradesh, the sult challan wlill- be prepared ang]
submitted to the court. During the lnvestlgaugén:_ if
the Involvement of any other person Is found, acticn
will be taken against him as per law,

DFO, Rupnagar Informed that the Ldar_nage
compensation for 23 trees by assessment m; s,
1,31,500/- has been given to District Forest Officay,
Una Himachal Pradesh by District Forest Officar, i
gl Rupnagar vide letter no. 9375 dated 27.12.2022, |
' « ADC (G) directed DFO Rupnagar o recover tie |
\\ ' compensation from 2 no, accused and ceposited tive

i same Into Punjab Treasury within 3 days and wii
2 give clear cut report to the Deputy Commissioner,
‘i Rupnagar.

- ( ‘been directed to coordinate the matter:
il be cobrdinating with District | Xen, PPCB has bgen ! Al
Ezse.;twot’ﬁcer,\ Rupnagar regarding | regarding deposition of Envlronmental Cornpensation '
imposltion of Environmental | with DFO Rupnagar. | ' I '
l Compensation in'the above matter. - .

g r tof e

istrict  Forest :Officer, Rupnaga
f S;t:dinate the matter rggardlng
. Environmental Compensation with SPM

{ | NGT to the stakeholder departments of | project have already been passed to all Departmeits | :

District  Rupnagar (Sub  Divisional | vide this office letter no, 1559-63 dated 13.06.2023.
Officer, Distt, Town Planner, Executive

Officer & Senior Superintendent’ of
| Police) for not allowing any project at
'said site, without obtalning prior
' permission under the Forest:
. Conservation Act, 1980,

I PPCB shall send directions ‘of Hon'ble Necessary lnstfuptlons regarding no . construction 07
|
|
f

P ————

It was also decided that another review meeting under
Commissioner Rupnagar shall be held in the next week and DRO,
concerned officers for, the review meeting, so that report may
30.09.2023, .

the Chairmanshis of the Depuiy
Rupnagar was directed to call aj]
be submitted to Hon'ble NGT by

i
-

o — ——— — o,
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